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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

RA No. 58#90 ' . DATE OF DECISION:23.7.90
OA No0.475/90 ‘ :
SHRI ROSHAN LAL APPLICANT

VERSUS
UNION OF INDIA . : RESPONDENTS
SHRI S.K. SAWHNEY ‘ COUNSEL FOR THE APPHICANT
Coram: , _ i

Hon'ble Shri T.S. Oberoi, Member (J)
Hon'ble Shri I.K. Rasgotra, Member (A) . \
JUDGEMENT
(Delivered by Hon'ble Shri I.K. Rasgotra, Member (A)
| |

The review application has been filed vseeking
review of the judgement delivered on 10.5.1990 in OA
No. 475/90. Briefl:}ﬁhe case is that the applicant'céntinues
to work as Assistant Superintendent after he had been
reverted on the basis of recommendation ﬁade_b& the Loco
Foreman to the competent authority. for his conti?uation
even after the date of reversion._ Furtheg the apﬁlicant
has submitted that in the' meantime, -the applicaﬁt has
also ‘'come to discover' the letter of the Railwgy‘ Board
dated 21.2.1990, which permits payment of officiating

1

allowance to staff working in higher grade on adhod‘basis.
. !

We have considered the mafter .carefully.i The
first point regarding the applicané having been co#finued
as Assistant Superinteﬁdent on the basis of.the recoﬁmenda—
tion made by  the Loco Foreman ié already dispbéed of
in the judgement. The second point made in the  review
applicat%on, on the basis of the present discovery of-

Railway Board's letter dated 21.2.1990, is also infructuous



as the letter deals with "instant arrahgementﬂ "made
by - the Executive to maintain essential services" by deploy-
ing staff to man higher grade posts on local basis. As
observed 1in the jngement dated 10.5.1990, the post of
Assistant Superintendent is a ministefial post and 1its
femaining unfilled for some timé is not likely to geopafdise
the pperation of the essential services. The new evidence
now produced therefore does not\~in any way afféct thev

judgement pronounced on 10.5.1990. The Review Application

is accordingly rejected. : v
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